
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH, CALCUTTA 

Original Application No. 	60 	of 2017 

lNTHEMATIROF: 

Dr. C. PUSHPAVALLI, 

aged about5.L. years, wife of Shri Abdul 

Jatbar, working to the post of Post Graduate 
(4. 

Teacher (English) in the Andaman ColIee and 

rei.dirig at Andaint: Oceat. Breeze (Home 

Stay), Maeü Line, Opp.o.tE AiteL.,Tower, 

Ward No. O, Siadipr,, Fc.tB1air- 744106; 

AtpIcan 

-Versu 

1. 	UNION OF 	[ilA. servicéthrQUcIh the 

Sec:etary, Gthemeht 	thd. Ministry 

of Human 	source tièvelbmnt, Shastri 

Bhawan, New Delhi-110001; 

THE LIEUTENANT GOVERNOR, 

A,idamañ 	Nàobar lsnds, Raj J1\vvas'  

Rrt Blaii-744101 

THE • ANDAMAN 	& 	NICOBAR 

ADM!NISTRATION service through the 

'hif Ecrcaiy, Seretariat • onipx. 

:r• :'.Hb ; 



4- 

- 

4. THE PRINCIPAL SECRETAR' 

(EDUCATION) Andaman & Nicobar 

AdmnistratiOr1, Secretariat Complex Port 

Blair-744101. 

THE DIRECTOR OF EDUCATION, 

Andaman & Nicobar Administration, 

Secretariat Complex, Port Blair-744101. 

THE 	SECRETARY, 	Education 

Department, Andaman & Nicobar,  

Adiinistration, Secretariat Complex, Port 

BIair-744 101. 

7. THE SECRETARY -. CUM - 

DI.RCTOEATE, Education Departmnt, 

Andamn & Nicobar kiministration 

se;rtriat Complex, Port Biar-74410i 

0, THE DEPUTY DIRECTOR  OF 

ELUATION 	(ADMINISTRATION) 

Andaman & Nimbar Admnisration 

eettComplex, Port lai-744101. 

THE PRINtIPAL, Andamari College, 

Chakragoan, Port Blii'744i01.' 

Dr. LAXMI, Assittht Professor '(Hindi), 

v;bking on divertea dapCit' in Andaman 

'..' 



College under the Direct& Of Edication 

Andaman & Nicobar Adrhinistratioh 

Secretariat Complex, PortBlair-7441 01 

4.1 

11 Miss JONCHIBE(H AssIstant'Professor 

1' 

<Efliish) working on divted 9apacity in: . 

Atidarnan Coflege under the Director Of ,  
I 

Educat 	 Ni ion, Andaman & coha 

Adniinisftâtioi, SecretariJt Complex, Port 

l3lair-744101.. 

12. Dr. AJITHA NARENDAN, Assistant 

Profes&or (Commerce) working 

diverted capacity in Andamri tCo!legJ 

under the Director Of dcicati'on. 
• 

Andaman & Nicobar •j Administration, 
1 

Secretariat Complex, PotBlair•I-744101, 

Resppndents. 

tN)  

\ 	L 	H H 11 

: 



o.a. 350,1360.2017 

& 

No. O.A. 351-:101360/2017 	
Date of order: 21.9.2017. 

Present: Hon'ble Mr. A.K. Pattnaik, Judicial Member,  
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

For the Appflcant 

For the Repondents 

Mr. P.C. Das, Counsel 
Ms. T Maity, Cduhsël 

Mr. S.K. Ghosh, Counsel 

ORDER(Ori) 

A.K. Pattnaik1 Judicial Membe.r 

Heard Mr. P.C. Das, Ld. Counsel for the applicant and Mr. S.K. Ghosh, 

Ld. Counsel appeaing for the official respondents. 

Mr. S.K. Ghosh, Ld. Counsel for the official respondents submitted 

that as per his instruction the representation claimed to have been 

preferred by the applicant on 8.9.2017 (Annexure "A-13") has not yet been 

received by the official respondents. However, Mr. P.C. Das, Ld. Counsel for 

the applicant may supply xerox cop.y of the said representation to Mr. 

Ghosh during course of the day. 

This OA has been filed by Dr. Pushpavalli challenging impugned 

Office Order No. 2012 dated 14t August, 2017 by which he has beers 

transferred from Andaman College to Sr. Secondary School, Modl, Polt 

Blair, impugned Office Order No. 72 dated 14.7.2017 by which he wa 

directed to report to the Directorate of Education, impugned Office Order 

No. 2857 dated 14.8.2017 and Office Order No. 76 dated 19.8.2017 :y 

means of which by way of diverted capacity the A&N Administration have 

appointed three persons on diverted capacity as Professor of 

College, impugned Office Order No. 87 dated 1.9.2017 by wich 

present applicant has been replaced as Guest Faculty and also 

non-consideration of the representation submitted by himon 8.9.2017. This 

O.A. has been filed praying for the following reliefs: 
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"a) 	To quash and/or set aside the impugned Office Order No. 2012 
dated 14 Ih  August, 2017 by which your applicant has been transferred 
from Andaman College to Senior Secondary School, Model., Port 
Blair being Annexure A-8 of this original application. 
b) 	To quash and/or set aside the impugned office Order No. 72 
dated 14th  July, 2017 by which your applicant was directed to report 
to the Directorate of Education with immediate effect being Annexure 
A-9 of of this original application; 
C) 	To quash and/or set aside the impugned Office Order. No. 
2857 dated 14th August, 2017 and Office Order No. 76 dated 1gth 
August, 2017 bywhich by way of diverted capacity by replacing your 
applicant, the Andaman & Nicobar Administration appointed three 
persons on diverted capacity as Professor of Andaman College 
which is absolutely against the law and order being Annexure A-lU 
and 	-1.1 Of this original application. 
d) 	To quash and/or set aside the impugned Office Order No. 
87 dated 1st  September, 2017 by which by replacing your present 
applicant some persons have been engaged by authority concerned 
as Guest Faculty to deliver lectures in various disciplines in Andaman 
College on contract basis being Annexure A-12 of this original 
application. 
d) 	 To pass an appropriate order directing upon the 
respondent authority to allow your applicant for performing as ..a 
Professor in the Andaman-  College in terms of the Office Order -No'. 
1745 dated 2nd  May, 2014 issued by the Andaman & Nicobar 
Administration till the regular incumbents joined against the said post  
in the concerned discipline being Annexure A-4 of this-  :origI 
application." 	 •:... 

The facts in a nut shell as per Mr. Das, Ld. Counsel for theapplicant 

are that the applicant was initially appointed vide appointment order 9, 

4227 dated 7th  November, 2006 to the post of Post Graduate Tacher 

(nglish).. He was relieved of his duties from the Andaman 

14 82017 On 14..8.2017 the respondent authorities issued an office order 

':;by which three persons were appointed on diverted capacity relacin:th 

applicant. He preferred a representation on 8.9.2017, which are still 

pending consideration. 

Mr. Das, Ld. Counsel for the applicants submitted that the grievance 

of the applicant would be more or less addressed if a specific order i 

passed by directing the concerned authority i.e. respondent Nb'; 	to 

dispose of the representation dated 8.9.2017 within a specific tithe fà1hé 
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6. 	
Therefore, we dispose of this O.A. by directing the respondent No. 7 

that, if any, such representation as claimed by the applicant.h 	
ben 

preferred on 8 9 2017 and the same is stifl pending consideration, then the 

same may be considered and disposed of withifl a period of four weeks 

from the date of receipt of this order. 

7. 	Though we have not entered into the merits of the case still then we 

hope and trust that after such consideration if the applicants grievance is 

fOund to be genuine then expeditious steps may be taken by the concerned 

respondent No 7 within a fuither period of 6 weeks from the date of such 

consideratiOn t etend the téfits t.o th applicant. However, if in the 

meantime the said representation stated to have been preferred on 

8..2017 has àfreädy ben disposed of. then the result thereof be 

'oni muhicated t the :jp1icant within a period of 2 weeks from the date of 

receipt of a copy of this order. 

With the aforesaid observation and direction, the O.A. is disposed 

of. 

As prayed for by Mr. Das, Ld. Counsel a copy of this order along 

with paper book be transmitted to the respondent No. 7 by speed post for 

which Mr. Das undertakes to deposit necessary cost in the Registry by the 

next week. 

Status quo as on date so far as the applicant's continuance in hi$ 

present place of posting will be maintained till the representation is 

considered and disposed of and the result thereof communicated to the 

applicant. 

(Dr. Nandita Chattérjee) 
Administrative Member 

(A.K. Pattnaik.) 
Judicial Member 

sP 


